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-Pl‘athama U.P. G

€ad Office : Prathama Bhawan, Ram Ganga Vihar-Il,

ramin

Kanth Road, Mor

The Undersiq
)slruclion of

<) read with

I

@lling upon them i oy
1 e borrower h

wsse;,sinn of the

Enfor

Perties where pos

"ed being the Authorised officer of the PRATHAMA U.P, GRA
Financial Assets and Enforcement of Security Interost Act, 2002 (
ule-3 of the Security Interest (Enforcament) Rules, 2002 (ssuad domant

hay the amount within 60 days from the dale of recelptof said notice.
Aving failed to repay the amount, notice I8 hareby given 1o the borrowaer/ guaranlor

Property described herein below in exercise of powaers conlarred on hir
cement) Rules, 2002, The borrower/gurantor in partk

borrowers . ththe property will be subject to the charge of tha PRATH
ors attentigns is invited to provisions of sub-section (8} of soclion 13 of the acl,

?Nhere SSESSION NOTICE (Under Rule 8(1) of Securlty Int

MIN BANK, Reglonal o
Act No. B4 of 2002) and In axarcise of powe
1 notice on the data mantlon

niher under section 13(4) of the s

cular and the public In ganeral are harab

MAU.P. GRAMIN BANK. for the amaun
¢ in respoct of time avallable to redeem the

ffica Thakurdwara

and the public in genaral L

y cautione

orest @nfnrcament

under Securit
rs conferred un
ad agalnst accoun
hat the undersigned

ald Act read with ru
d not to deal with the prop

{s and intarest thereon.

Rules, 2002

isation and
der sectlo_ﬂ
{ and stated here!n
has taken
le B8 of the
erty

secured assel, Details of

nd
e
iﬁ Session had been taken is as follows : Outstanding Dawﬂfm]t:e
Name of the g ntuls | Demand
Orro Deascription of Propaerty Amoul | Demi S ———
;E Mortgagor Branen Name (Movable! Immovable) 13(2) w
1B : , - .21,28,717.00-- |  15.09.202
' s:'rffower * M/s Smart Udhyog, Sh.|A Residentlal Plot Situated at Village - Nagla Tahar, Post- Ralpur Kasarwa.f et onll =
& araj s/o Sh. Iqbal Husaln | Tehsi- Thakurdwara, Moradabad (U.P.), Area 306.37 sg.mlrs. {In the name of 30.06,2022 29.12.2
5 roprietor), Smt. Shamim Begum Wio | Smt. Shamim Begum w/o Sh. Igbal Husain) Bahi No: 1, ZIld No: 1887, Pages ”gtl;a "
FIRD- 1abal Husain (Guarantor & |293-306, Serial No.: 7122, Dated - 22.11.2013, SRO-Thakurdwara. Bounded | - Other Charge
& Ja"hftg?gor] & Sh. Sharif S/o Sh. Mou | : On the North by : Rasta, On the South by : House of l;.’:iab:: &AIIJE;aMnBEdn
ur(Guarantor) the East by : House of Ismall & Ali Jaan, On the West by : House o .
gﬁm‘- Moradabad (U.P) Jahoor, Bhupendra & |smail = 2022——
L Borrower : M/s Smart Innovative | A Residential Plot Situated at Village - Sarver Kheda, Tehsil - Kashipur, R‘-”:;“:Jf“m" i
E"terpri{s;:i. MS Rukshar d/o Sh. igbal |Udham Singh Nagar (UK}, Area 9?‘5;-‘-85?1-‘%"5-1 UZ?IGIEJE gg;ﬂse Pﬁggg:; 30.06.2022 20.12.2022
usamn i j i Igbal Husain), Bahi No: 1, o : : + Int.
prietor), Sh. Sarfaraj s/o Sh. | Muhammad Sarfaraj s/o Sh. I ) | :
Igbat Husain (Guarantor & Mortgagor) & | 371-380, Serial No. 5738, Dated : 12.07.2018, SRO-Kashipur, Boundedas:| OtherCharges
{| Sh. Sharifs/o Sh. Moujahur (Guarantor) | On the North by : Plot of Deegar, On the South by : Plot of Ansar Ahmad, On
[ i Branch: Jatpura, Moradabad (U.P.) the East by : Rasta 15 Feet, Onthe West by : Sabji Mandi
| Borrower : Sh. Azhar Hussain s/o Sh. | A Vacant Plot Situated at Village - Dariyal Ehatmali, Tehsil - Tanda, Rampur | Rs. 21;1‘5636:2.001- 15.09.2022
. | Abdul Saboor, Sh. Abdul Jaleel s/o Sh. | (U.P.), Area 187.26 sq.mirs. (In the name of Sh. Abdul Jaleel s/o Sh. Mohdd, 30.06.2022 29.12.2022
" | Mohd. Umnar (Guarantor & Mortgagor) & | Umar) Bahi No.: 1, Zild No: 1589, Pages : 115-140, Serial No.: 3428, Dated - +int. &
|Sh. Ajmat s/o Sh, Shaukat Ali|04.09.2019 ,SRO - Tanda Rampur, Bounded : On the North by : Plot of | Other Charges
| (Guarantor) Imran/ lkram/ Sahiba, On the South by : Plot of Sahiba, On the East by : Plot
| | Branch : Dariyal (U.P.) of Ifan, Onthe West by : House of Sita Ram/ Rasta 6 Feet ;
|t Borrower : Mis Bilal Trading Company, | A House Building Situated at Khasra No: 806 Kha, Village - Dariyal | Rs. 13;25‘361;0-0% 15.00.2022
| Sh. Mohd. Yameen s/o Sh. Hassan Haji | Ehatmali, Tehsil - Tanda, Rampur (U.P.), Area_.80,11 Isq.mtrs., {In the 3006 2023 28:12:2022
| (Proprietor & Mortgagor), Sh. Rohit |name of Sh. Mohd. Yameen s/o Sh. Hassan Haji), Bahi No.: 1, Zild No: +Int. &
'J Bhatnagar sio Sh. Suresh Chand|1605, Pages : 127-156, Serial No: 3919, dated - 16.10.2019, SRO-Tanda, Other Charges
"|(Guarantor) & Sh. Mohd. Jeeshan s/o Sh. | Rampur, Bounded : On the North by : House of Liyakat, On the South
Mubeen (Guarantor) by : House of Hazi Liyakat, On the East by : 15 Feet Wide Rasta, On the
__}_Branch : Dariyal (U.P.) West by : House of Jahur

Dated : 03.01.2023,

Place : Moradabad, Rampur, Kashipur

Authorized Officer : Prathama U.P. Gramin Bank

Form INC-26
NOTICE

niNC-26 BEFORE THE CENTRAL GOVERNMENT REGIONAL
230 the Companies DIRECTOR (NORTHERN REGION) NEW DELHI
o) Rules, 2014] In the matter of the Companies Adl, 2013, Seclion
Epdiliched in the News- 1344} of Companies Act, 2013 and Rule 30(6) (2)
EiRegistered Dffice of of the Companies (Incorporation) Rules, 2014
peStat= to another State AND
[Government ( In the matter of
tegion Bench, New Delhl) | X'LENCIA CONSULTING PRIVATE LIMITED
Ssection 4 of Section 13 (Formerly known as STARCHASE CONSULTING
i, 2013 and clause (3) PRIVATE LIMITED), having its registered office al
e a © Companies| | 6226, Forth Floor, Block No-6, Gall No-1 Dev
qaﬂf e i Nagar, Karol Bagh, New Delhi-110005
B L T {Petitioner)
/s RADIAN FINSERV! | ot i hereby given to the General Public thal the

having its Registered, | Company proposes lo make app
(Block 5/9 DLF Phase-
n 122001, Haryana
1o the general Public that
% by pake application Lo
;Iung,r section 13'0_0!' thi;
nfirmation of
mmg;)modaﬁun of
s Ofthe g pecial Resolution
hay general Meeting
Iu.,o”anuam 2023
"’“Mge its Registered
of Harna” to “State of

Compary in lefms of he special res
al e Exirs Ordinary General Meel

Noida (Uttar Pradeshy.
Any person whose inlerest is Ikely 1o

SRt oty 1o be affected
?g' oty registered office
tovq ter on the MCA-21
oty filing Investor
ey og“ellvered orsend by
1€ naly ans supported by
itign tg ¢ o1 Nis/her Interest
sty b&Reshnal Director

) Carporate Affairs at
&, 2nd Fisqr, Pt, Deendayal

grounds of gppasition

Bhawan, C

[Fl:llmerlLyl krown as ST/
PRIVATE

Ragd. Otfice: €228, Forlh
Wo-8, Gall No-1, Dev Magar,

Em_'-mnl“m LR

Central Govemmenl under Section 13 of the
Comparies Act, 2013, seeking confirmalion of
aierabon of the Memorandum of Association of the

December, 2022, 1o enable the Company lo change
115 Registensd Office from'NCT of Delhl, lo'State of

Ue proposed change of the registered office of tha
company may deliver eithar on the MCA-21 portal
www.mea.gov.in) by filing Investor complaint
rm or deliver or cause 1o be delivered or send by
registéred post of hiser objections supportad by
an affidayit stating the l‘»allure of hisMer interos! and
) o the Regional Director,
Northern Raglon, B-2 Wing, 2% Fla?:r. Paryavaran
hai O Complex, New Delhl - 110003
within Faurteen days from the date of publication of
this notice with a copy to the applicant company at
itsregistered office al the address mantion
X'LENCIA CONSULTING PRIVATE LIMITED
E CONSULTING
L IBATTED) CIN: U93000DLZ011PTE219693

lication to the

olulion passed
ing held on 8"

be affacted by

balow:

Form No. INC-26

{Incorporation) Rules, 2014} -
Before the Central Govemment, Regional
Director, Northem Region, New Delhi
In the reatler of sub-seclion [? of Section 13 of
Companies Acl, 2013 and clause (a) of
sub-rule (3) of Rule 30 of the Companies -
{Incorporation) Rules, 2014
AND

In the matier of

VALSERVE CONSULTING PRIVATE
LIMITED (Formerly Known as BURGEON

SOFTWARE PRIVATE LIMITED

LCN': U93000UP2012PTCO53941

aving its Registered Office al
D 24711 Second Floor Sector 63, Noida,
Gautam Buddha Nagar, UP-201301

......... Applicant Company | Petitioner
NOTICE is hereby given to the General Public
thal the company proposes lo make
application to the Central Government under
Section 13{4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolulion passed al lhe
Exlra Ordinary General Meetng held on
22! Dacember, 2022 to enable the company
lo change its Registered Office from "State of
Uttar Pradash" to the "State of Gujarat".

affecled by the proposed change of the
registered offica of the corrqéanymay deliver
gither  on  the  MCA-21 ~ portal
(www.mca.gov.in) by filing lnvestor
complaint form or cause lo ba  delivered or
send by registered post of his fher objections
supported by an affidavit stating the nature of]

Floor, Block
Karol Bagh,

Hew Dalni-110005, E-mall: cs@bgea.co.in
‘ For and on behall of

his / har interest and grounds of opposition to
tha Reglonal Director, Northern Reglon,
Ministry of Corporate Affalrs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO

o

{Pursuant 1o Rule 30 of the Companies -"/

Any person whose interest is likely to be|

Complex, New Dalhl-110003 within fourtes
(14} days. from the date of nublicatinn nf nhrL\

N

.{Name of Corporate Person

FORM A
PUBLIC ANNOUNCEMENT ;
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
i FOR.THE ATTENTION OF THE STAKEHOLDER
[ GANGOTRI MANAGEMENT PRIVATE LIMIT

GANGOTRI MANAGEMENT PRIVATE LIMITED

ra

.| Dale of incarparation of Corporate Person

2510/2005

ideniity number of Corporate Person

3.| Authority under which Corporate Registrar of Companies, Delhi,
Person is incorperated (registered Ministry of Corporate Affairs
4| Corporate idenlity number / limited liability | UT4140DL2005PTC357339

en

Address of the registered Office and
Principal office (if any) of Corporate Person

304, 3rd Floor, Bhanot Comer, Pamposh Enclave,
Grealer Kailash-1, New Delhi-110043 India

=21

Liquidation commeancement date of
Corporate Person

03.01.2023

-

Mame, address, emall address, telephane
number and the registration number of
Ihe Liguidator

Name: Parveen Kaushik

Address: H. No. 175, Ground Floor, Pocket-22,
Sector-24, Rohini, Mew Dalhi-110065

Email: praveen.liguidatorgangotri@gmail.com
Mob. No.: 9811717900

o=

Las! date for submisslon of claims

Reg. No.: IBBUIPA-D0M/IP-P-02092/2020-2021/13265
02.02.2023 :

licguidation on 03.01.2023

Date: (3.01.2023
Place: Dalhi

Notic Is hereby given that the Gangotri Management Private Limited has commenced voluntary

The stakehalders of Gangotrl Management Private Limited are hereby called upon to submit a proof of
thalr clalms, on or 02.02,2023, ta tha liguidator at the address mantioned againstitam 7.

The financlal creditors shall submit their proof of claims by electroaic means only. A ather stakeholders
may submitthe proofofelaims in panson, by post or by electronic means.
Submlsslon of false or misleading proofs of clalm shall attract penalties.

“sd/-
Parveen Kaushik

Liguidator, Gangolrl Management Private Limited
Resg. No.: IBBUIPA-001/IP-P-02082/2020-2021/132654
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CS/Phys!CSIRfBLA}EO‘Zl!Z?-l

pm:iect (within15
ab-initio ecaleulations,
NET/GATE qualified, For

Department of Physics
M L Sukhadia Unhrersitya Udaipur-313001 (Raj.)

Pplications are invited for one JRF (@Rs. 31,000 p.m.) in CSIR
days)in the field of Compton spectroscopy and
Eligibility: M.Sc. (Physics, 55%) with
details, see www,mlsu.ac.in.
Dr. B.L. Ahuja, Emeritus-Scientist

dated: 3/1/2023

nlha wya a

Ludhiana Date: 06-02-2023
naxl date, purpass of case, ordars and judgments
ag we'l 88 other cass information Is available on
hitp:fidistricts ecourts.gov.in/ludhiana
Kotak Mahindra Bank Ltd Vs
Raja Bhaqj

CNR NO: PBLD03-026832-2019
Publication lssued to: Raja Bho] Address-
auth sign of parivartan buildech pvt ltd

&

= A
e e A fawell, gz few
B2, Wde-F Rel-110091

S T D CHEART YR [ e &
E=remdt S oRif s T < R
F R 17422022 T A wOER T
TERTS @ (9 R 4) ek R
TSR G e ({5 . 18) 7 15 T
[#f fora AR v Al gawr gkt & woor
R ] o ety o R @ R e
2 1 5 Wl 1 ¥ T 12012023 B BRI
S i & aroe o forr & |

9 S—rermd e T R |

[t (P Fram, 2014 & Fras
30 @ ATECTH)
DY EER, a9" s,
T &=, 18 faesh @ e
Foe AR, 2013 T R 13 BRI (4)

A we (e frm, 2014 = P (5) ()
& AR A

Head plot no 902, sec 51 samar pur guraon nr
amity public school se 46 guraon 122002
Whereas it has proved to the satisfaction
U 2T 3T Eet2il=26 | [of this court that you, the above named

accusediaccused persons can'l be sarved
in the ordinary way of service, Hence this
praclamation under 82 of code of criminal
procedure is hereby issued against you
with a direction thal you should appear in
person of through counsel on 06-02-2023
at 10:00 a.m. or within 30 days from the
date of publication of this proclamation.
Takea notice that, in case of default on your

n

Ludhiana Date: 06-02-2023
noxt date, purpose of case, orders and |udgments
ag well as other case Information i avaliable on
http://districts.ecourts.govin/ludhiana
Kotak Mahindra Bank Ltd Vs
Parivartan Singh -

CNR NO: PBLD03-026838-2019
Publication |ssued To: Parivartan
Singh Address- R/o B106 Tarun
Cooperative Society Gh2, Sec 47,
Gurgaon Haryana Gurgaon 122001
Whereas it has proved to the satisfaction
of this court that you, the above named
accused/accused persons can't ba served
in the ordinary way of servica. Hence this
proclamation under 82 of code of criminal
procedure is hereby issued against you
with a direction thal you should appear in
perzon or through counsel on 08-02-2023
at 10:00 a.m, or within 20 days from the
date of publication of this proclamation.
Take notice that, in case of default an your
part to appear as directed above the above
said case will be heard and determined as
per law, in your absence. For detalls logon

3 part to appear as diracted above the above
e A= u'l?,ﬁz Ferfira= | [said case will be heard and determined as
law, in your absence. For details logon
(el ¥ gt e s falree | (o S Inrediet
te: hitps:fhighcourichd.gow.in/Mrs=district _
T | A AT 1) notice&district=ludhiana

| witgw sl
o Sed g

|RAi®: 03.012023

ursSsaw

] snefoTices SSorT |
(e fagrarr afR Sor v serHar 91 (FRfRee R wiean)
i faffra9, 2017 & f‘c‘r 14$3)

25 37T=dY, 2005

3% DTS —Taeei
HTE AT
U?414DDL2005PT035?339
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ez dare—, 73 Rl—110048 TR

03 oYl 2023
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e
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R ey Ry | .
mﬁﬁwzﬁfgm T | o T T A <
R FHE S |
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{CIN: U93000UPZ012PTC053941)
foram g e 2 247 / 1 el Hfde,

daetes, e g TR, Th-201301
HE Famad

+ « - T W/ WerrTral
O ET WIS g &1 € 78w
F TIH & AR wOA SR, 2013
B 0T 13(a) B A S e e &,
forerit Wit 7 anitage grater saw vl
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forq 22 fawian 2022 @1 sndifor s
wMr daw § mita Ry s & uol #
T‘g?:ﬁﬁﬁs:mﬁmﬁgﬁaﬁwmﬁ
i
Tl  Tollay Brafed @ Heaas eI
2 afy fedlt =fs = fa wofe g & A
TE fes @t Py REGET wwg wrEd
F grefir—21 wWda (www.mca.gov.in) ¥
farraa ool ®¢ wEdl & T CE we A
R g fam o1 wR AR wAd A W
FHRY e 81, @y aeEh sl i
v ® TH I B e @ o 9
HgE (14) BT & e e Prdas, wed
3, mane & ware, fi—2 &,
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wimded, 1§ freefi-110003 W Ol
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LOEET
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arirge o fer i amle s Wi |
Ferad saen aede TR
T/~
TrrTE Brad)

faTia : 04.01.2023 {Frérmmen)
@ E1ATET 1 08097008

to: https:ﬂhighcbuﬂthd.gw.in.’?ferislﬂcL
notice&district=ludhlana JMIC Ludhiana
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DP/72/WD/2023 HI: 011-28116097, 87508711

ARIHANT

i

TOURNESOL LIMITEI

(CIN: L15315MH1991PLC326590)

(“ATL” / “TARGET COMPANY”/ “TC”)

Phone No. +91-22-62434646;

Recommendations of the Commitiee ol Independent Directors (IDC) on the Open Offer to the Shareholders of |
Tourresol Limited (“ATL” or the “Targel Company") under regulation 26 (7) of the SEBI (Substantial Acquisttion of Sha
Takeovers) Regulations, 2011 and subsequenl amendments thereto (“SEBI (SAST) Regulations™)

Registered Office; Plot No. B-3, In Front of Shakti Tyres, MIDC Ph-1, Akola - 444001, Maharashtra, Indi

Email id: info@arihanttournesol.com; Website: www.arihanttournesol.cq

Date

03.01.2023

Name of the Target Company

Arihart Tournesol Limited

Details of the Offer pertaining to
Target Company

Open Offer to acquire up to 25,73,558 Equity Shares of Rs. 10/. each repd
26,00% of the total equity and voting share capital of the Target Company, tobe
by the Acquirer, at a price of Rs. 1.50/- per Equity share payable in cash in
Regulation 3(1) and Regulation 4 of the SEBI (SAST) Regulations, 2011,
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